


1. Provision in draft Regulation Clause 34 A.1 

Quote  

“34A Operating charges for transactions under T-GNA  

34 A.1. Operating charges at the rate of Rs 1000 per day or part of the day for Advance T-GNA or 

Exigency T-GNA under bilateral transactions shall be payable by the applicant to the host Regional 

Load Despatch Centre.” 

Unquote 

Modifications Proposed: 

34A Operating charges for transactions under T-GNA  

1. Operating charges at the rate of Rs 1000 per day or part of the day for buyer and seller each for 

Advance T-GNA or Exigency T-GNA under bilateral transactions shall be payable by the applicant for 

to the host Nodal Regional Load Despatch Centre. 

2. T-GNA granted under Advance application category for a period of more than one month may be 

reduced to zero quantum for the balance period with a prior notice of one (1) month by the T-GNA 

grantee:  

Provided that applicable T-GNA operating charges for the quantum of T-GNA granted shall be 

payable for the notice period of one (1) month.” 

3. In case of curtailment of the approved schedule by the Regional Load Despatch Centre, the 

operating charges shall not be revised. 

Rationale:  

The operating charges shall be applicable for scheduling buyer and seller in a bilateral transaction. It’s 

at par with the applicability of operating charges in case of collective transaction. However, in case of 

bilateral transaction where power is wheeled through intervening region, the operating charges will 

be still paid for the buyer and seller region only. 

In the draft GNA Amendment Regulation, a new terminology was introduced as ‘Host RLDC’, which 

was not defined in the Regulation. Further, the operating charges was proposed in the draft 

Amendment Regulation to be paid to the Host RLDC. Whereas the application fees and transmission 

charges as per 28.2 and 34.4 clauses of GNA Regulation respectively, are to be deposited to the Nodal 

RLDC. 

In case the advance T-GNA approval for more than 1 month period is downward revised to zero, the 

scheduling activity will not be performed after that accordingly, refund of operating charge is 

proposed in line with Open Access Regulation 2009. 

In case of schedule revision by RLDCs on real time, as the scheduling activity is performed therefore 

retaining of operating charge is proposed. It is at par with the Open Access Regulation 2009. 

Therefore, for better clarity the above change is GNA Amendment Regulation is proposed.  

*** 


